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The    question   was   put   and   the motion was 
adopted.  

. 
 

 
 

 THE CONSTITUTION  (AMENDMENT)' BILL, 
1990 

(To amend Article 51A) 
SHRI JOHN F. FERNANDES (Goa): Sir, I beg to 

move for leave to introduce a Bill further to 
amend the Constitution of India. 

The question was. put and the motion was 
adopted. 

SHRI JOHN F. FERNANDES: Sir, I introduce 
the BiR.. 

THE   AGRICULTURAL   WORKERS' 
(MINIMUM    WAGES    AND    WELFARE)- 

BILL, 1986. (Contd. ) 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
Shri Ramdas Agarwal—Not here. 
Shri Ram Awadhesh Singh^Not here. 
Shrimati Bijoya Chakravarty—Not 
here. Shri Ram Jethmalani—Not 
here.  ' 
' 

Now we will take up'the Agricultural Workers 
(Minimum Wages and Welfare) Bill, 1986 Mr. 
Shanti Tyagi. 

 

THE   COMPULSORY   VOCATIONAL 
EDUCATION BILL, 1990 

The   question   was   put   and   the motion 
was adopted. 
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"No employer shall engage any 

agricultural worker unless he has 
registered himself with the 
Authority." | 

 
"If an unregistered employer 

engages any person for working 
on his land he shall be punishable 
with imprisonment for a term 
which may extend to six months, 
or with both." 

 
. , "Every employer shall pay a 
minimum of rupees six hundred 
per month or rupees twenty per 
day to a worker engaged by him 
for work on his land, and this rate 
of wages shall be subject to 
change in accordance with the rise 
in prjce index." 
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THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
There is no point of order. I hope the 
Minister will not enter into this debate. 

SHRI N. E. BALARAM (Kerala): Sir, 
what is the meaning of this? Are we 
discussing the Agricultural Workers Bill, 
or the Mandal Commission Report? If 
they are worried about the Mandal 
Commission Report, let them speak 
when that comes up. This is very unfair. 
We are discussing an entirely different 
thing. If he has got anything to say about 
Agricultural Workers Bill, let him speak 
on it. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: The question, Mr. Balaram, is 
that all these minorities which come 
within the purview of the Mandal 
Commission Report are mostly farm 
labourers—a majority of them are, isn't 
it? We want social justice for them. SU7     

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
You address the Chair, not the Members. 

SHRI N. E. BALARAM: It is a far-
fetched argument, gentlemen. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Don't refer to issues which evoke some 
debate. 
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THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
Honourable Members will keep in mind 
that it is a Private Member's Bill. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Please go to the Bill. 

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
You have finished the Bill? 

"There shall be formulated a 
Scheme by the appropriate Govern-
ment for providing pension-cwm-
Provident Fund facility to. the workers 
on their, attaining the age of 5. 5 
years. " 

 
"No employee shall reject a worker 

on the ground that he is not capable of 
performing a particular job. " 
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SHRI PRAVAT KUMAR SAMAN-
TARAY (Orissa): While appreciating the 
Bill moved by my esteemed colleague, 
Mr. N. E. Balaram, I would like to point 
out that he has given a thought to the 
question of minimum wages and welfare 
of the agricultural workers. 

These    agricultural   labourers   are 
working throughout the country and I 
must say that the nation is proud of   
them. These   people   have   got 
nothing out of our political gambling 
and quarrelling here and there. They 
don't   belong to any   political party, 
they do    not belong to   any religion 
and they do not belong to any caste. 
They are above everything. The only 
thing is that they toil and work but get 
nothing. After 42 years of inde-
pendence, a Bill has been moved by a   
member, who   really   has given 
thought to it to ensure that something is 
done for them. My friend      Shri 
Jadhav said that Kjsans    arE paying 
from their   pockets for these labourers. 
That   is not a fact. There are three   
categories of   agriculturists in 

his country—the marginal farmers, 
nedium farmers and large farmers. 
Unless the status of industry is given 0 
the agricultural sector, these facili-ies 
and privileges intended through ; his 
Bill cannot be extended to these poor 
workers. 

"We have   given these benefits and 
privileges in the   organised sector in the   
small-scale   industries, medium-scale 
industries and large-scale industries. If    
we think of the marginal farmers, the 
argument given by Mr. Jadhav is justified 
because the marginal farmer hires the 
services    of    a fellow     farmer     in    
this     farming, work. But in the case of 
medium and large-scale farmers, those     
who actually engage the workers and ex-
ploit their labour without giving them the  
minimum requirement  for  their 
livelihood, so Mr. Yadavas argument does 
not apply at all. They do not have 
security—socially and economically. They 
do not get medical facilities. You will be  
surprised  that this Bill is being objected to 
only by those who engage labourers for 
their field work and who never do work by 
themmselves. 

In Clause 5 of this Bill, it has been 
rightly pointed out that the employers 
must  gvit themselves     registered. I must 
say this registration should be done vf the 
case of the medium and large-scale    
farmers. As    we    are maintaining   
Savings  Banks   account, they should 
have some such thing so that land records 
are available to the sub-registrars to find 
out who is     a medium-scale farmers and 
who is a large-scale farmer. On this basis 
the Government   can   impose   
registration of this class of farmers in 
order to register     themselves     as     
employers under the category of industry 
to extend the facility that is    intended in 
this Bill. 

I once again endorse my full support to 
this Bill, but before I concede I would 
say that I also hope that the Goveinment 
of India will come forward, with a Bill to 
give more benefits to the. agricultural 
workers throughout the country. 
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TEE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI 
CHIMANBHAI MEHTA); Mr. Vice-
Chairman, Mr. Ram Vilas Paswan has 
gone to the Lok Sabha for some work. He 
vill be coming here very soon and in the 
meantime... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Do you want to respond to this?  • ■ 

SHRI  CHIMANBHAI MEHTA: No. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Then, why are you • •. (Interruptions) ... 
If you want to respond, we will have to 
go again. You need not respond 

SHRl SHABBIR AHMAD SALAR. 
IA (Jammu and Kashmir): The question 
iss Mr. Paswan has gone without 
seeking  the permission of the  Chair. 
That is the question, 
SHRI  ANANTRAY  DEVSHANKER 

DAVE    (Gujarat): Mr. Vice-Chair 
man, Sir, I am supporting the Agri 
cultural  Workers     (Minimum "Wages 
and Welfare) Bill moved by my hon. 
friend, Mr. N. E. Balaram. At this 
stage I will not    move my    amend 
ments but speak only on few aspects 
of the Bill. It is a good thing that 
this  Bill  is  brought  forward by      a 
private  Member  for  the  welfare  of 
agricultural workers. It is also true 
that at present there is no legal pro 
tection for agricultural workers      in 
our country in regard to their work 
ing conditions, wage  structure, pen 
sion and other facilities. Therefore, 
I welcome this Bill. But there are 
some  difficulties with regard to im 
plementation and that is why I have 
moved some amendments and I hope 
they will be    adopted by hon. Mem 
ber, Shri Balaramji.  , 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I 
cannot ask them. 



 

I want  to  draw your  kind  attention 
to clause 2, subclause (c) wherein the 
definition of the "employer" is given. I 
think the definition would creat   much   
difficulty   because  it   includes all the 
farmers, whether he is a big farmer or a 
small farmer. We know that there are 
some small farmers like kisan in rural 
areas. They are very poor and    
uneducated and they do not know     the 
ABC of the existing laws. They are all 
farmers. They have no irrigated land. 
Only in monsoon season, they work in 
their fieldg and in other seasons they 
work on unirrigated land. So far as     the 
definition is concerned, it has to be 
modified. If      they      are      covered 
under     this     definition, it     would be     
harmful      to     small     farmers. So      
my      suggestion     is     that after     the     
word "person" this     line "wh0 holds 20 
acres or more irrigated land" may be 
added. This    would save   the  smaller     
farmers. It  has been mentioned in Jhis 
Bill in clause 13  that  there  shall be  an  
"advisory board" but in this Bill, you 
have not mentioned anywhere the 
definition of the advisory board, working 
of     the board, powers of the board. I 
think when we are  going to    provide an 
advisory board, it should not be le't with, 
the   Government. Hence  my suggestion 
is that there shall be     an advisory board 
of 11 persons including the Chairman, 
two representatives from  the   
employers, three  from the workers, two     
agricultural    experts, and  four persons  
may be nominated from the agricultural 
department. 

I also want to draw your kind attention 
to clause 4 sub-clause (b) and (c) where it 
has been mentioned that the register 
would be 'district-wise. It will creat 
further difficulty for the uneducated 
farmers because the district headquarters 
is far away from the rural area. So the 
register should be panehayat-wise. It 
would be helpful both to emmployer and 
worker. 

There are small farmers who are poor 
Harijans, who are uneducated. In many 
States, the Government has given land to 
Harijans on priority and 

suppose, they have not registered their 
names, then the employer and the worker 
both will be sufferers. Hence there should 
be second thought on this provision. So 
far as clause 7 is concerned, how his 
service will be counted, it also requires 
deep thinking. 

Clause 9 provides for welfare board. It is a 
good think for the agricultural worker. In 
every industry, there is welfare board for 
their workers. i 

The pension scheme is the most ideal 
scheme for the agricultural worker as he 
is the only person who is not safe in our 
society. Though he works whole of his 
life, yet he does not get anything from the 
various employers. The worker fs the 
most unsafe person in our society in his 
old age. He should be guaranteed old age 
pension. I wish the present Government 
would think over it to do at least 
something for them. 

SHRI J. S. RAJU (Tamil Nadu): *Mr. 
Vice-Chairman, Sir; I am very happy to 
take part in the discussion on a Bill, the 
subject of which has been talked about 
for years. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Just a minute. The interpretation is being 
arranged. 

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): He has already 
started interpreting. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Is 
it? Has he started? Then please go ahead. 

SHRI J. S. RAJU: *The Agricultural 
workers (Minimum Wages and Welfare) 
Bill, that has been brought for discussion 
by Shri Balaram is a worthy Bill and I 
congratulate him and also thank him for 
the concern he  has  shown  for the     
agricultural 

♦English Translation of the Original 
speech delivered in Tamil. 
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[Shri J. S. Raju] workers. Introduced in 
the year 1986, the Bill has come up for 
discussion only now, in 1990. I am happy 
this Bill has, at last, seen the light of the 
day. Right from the year I960, say for at 
least two three generations there has been 
nation-wide demand for fixing up the 
minimum wage of agricultural workers. 
But I am sorry to say that nothing 
substantial came out so far. However, in 
the year 1980, the then union government 
announced in Parliament that it would 
bring a legislation t0 protect the rights of 
agricultural workers. But the government, 
as usual, did not fulfil its promise. Even 
later there were demands from various 
organisations and sections to which the 
centre turned a deaf year. 

Sir, on 8th and 9th March this year, 
the Hon'ble Prime Minister and the 
Hon'ble Labour and Welfare Minister 
have said, while participating in a 
Seminar, that a comprehensive legis 
lation would be brought for protecting 
the rights of agricultural workers. 
I hope their promise will take shape 
and prove to be a turning point, a 
mile stone in this direction. Accord 
ing to planning Commission report, 
the agricultural workers are estimat 
ed to be 7 crores and 70 lakhs; roughly 
about 8 crores. These people are 
below the poverty line. They are 
unducated, living in unhygienic con 
dition without enough food and proper 
shelter. Almost all the them belong 
to SC/ST and backward Communi 
ties. For example, if an agricultural 
worker needs Rs. 600 a month to live 
with the minimum necessities of lif". 
all that he gets per month is a 
meagre  180  to  360 rupees.  Even 
this income is hot regular. They can't 
earn all through the year. These workers 
get work only for about 120 to 140 days 
a year. If monsoon fails, they won't get 
even this amount of work. 

There are states where the wage Is 
Very low-beyond imagination. I don't 
want to refer the names of these 

stateg for some Hon'ble Member could 
object to it. I am told, in a certain state, 
they daily wage is between Rs. 2 to 5. 
They. are poor, they don't have 
education, hence they are unorganised. 
They don't have an or ganisation to fight 
for their rights and compel the 
government to listen to their voice of 
reason though they have an 
overwhelming strength of 8 crores. 
Ironically, it is these workers who 
constitute the parent-body of national 
development. 

Sir, every year, we proudly announce 
in State Legislatures and Parliament that 
the agricultural production has gone up 
than that of the previous year. But do we 
ever recognise and reward the invisible 
holy hands of the workers who toil in the 
fields of feed the whole nation? We 
extend privileges such as reservation in 
educational institutions and employment 
opportunities in Government service and 
public sector undertakings for various 
categories of people. This is a very 
welcome thing and I am happy about it. 
At the same time let us do some 
introspection and ask ourselves as to 
what we have done for the uncared for 
agricultural workers? We have to admit 
that they have been neglected all these 
years. It is time we swung into action to 
alleviate their hardship. If we see their 
living conditions, our senses would be 
crippled. They live in hovels, in 
hutments-in indescribably squalid 
conditfons. Crushed by exploitation and 
overworking with the added agony of 
under-nourishment, they wear an 
emaciated look. 

They have no resources, no capital to 
bank on but for their unstinting physical 
labour. Therefore, fixing up a minimum 
wage for them could, be the least thing 
we should do. There is a clause in this 
Bill that seeks to provide Rs. 20 as the 
minimum wage per day. Since this Bill 
was introduced in 1986, the amount must 
have been fixed in accordence with the 
price index then. Now we are in 1990 
and the prices of commodities 
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are escalating day by day. So, keeping in     
view      the  price-rise, the daily wage should 
be Axed at Rs. 30 at least. Mention has     been 
made about Insurance  and Prodivent  Fund 
scheme for these workers. The^e are very 
valuable suggestions and indeed quite 
necessary for their welfar-a and I am sure the 
government will   take note of this. Sir, I feel it 
won't be out of place to mention here a few 
schemes launched     in Tamil     Nadu. Elderly 
citizens are given   Rs. 60 per month as old age 
pension. If an agricultural worker dies of 
snake-bits, his family gets  Rs. 1000  as grant. 
If the head of a poor family dies, the family  
gets  Rs. 1000     immediately. There are many 
such     schemes     in Tamil Nadu. The old age 
pension is given in JCerala also. These scae-
mes have been launched after a ct-. re-ful 
analysis of   various factors. So, the centre and 
also other State governments can launch these 
scheme-? to help the weaker sections. There 
are different rules in different, states with 
regard to the minimum wage of the agricultural 
workers. It differs from district to district in the 
same State. Even in adjoining districts like 
Tan-jore and South Arcot, there is difference. 
But what plagues the mind Is that the workers 
are not paid the minimum wages in most parts 
o* the country. However  in  Tamil Nadu, In 
case of such exploitation, the Revenue 
Officials intervene and get the workers'      
grievances redressed. This should be done all 
over the Country. Mere enactment     of law 
won't     do. Thero should be powerful 
machineiy to implement it. As in the case of 
other  workers, a  register  should   be 
maintained   for  enlisting  the   agricultural  
workers. There is a clause in this Bill regarding 
the maintenaa. 'o of attendence register of 
workers. But the question as to who will 
maintain such register    remains    unanswered. 
Thig can be decided by    the go imminent    
Because, with whom the workers   should   
register   their  navies   is very   important. If  it  
is   with   the employers, say the landlords, the? 
the bona fides will be questionable. There 
483 RS—9.  "'/"! 

is also a clause to take action against the 
landlords wh0 violate the law, if passed. I 
don't know how fat these are practicable. 

As I have observed the pathetic plight of 
these people from close quarters, I know the 
degree of their sufferings. Even the fixing of 
minimum wage is not going to help them much 
because, they do not get work throughout the 
year. They hav> to be given some sort of 
compensation for the period when there is no 
work. If the Employment Guarantee Scheme is 
launched, I hope, these unfortunate people will 
be benefited. I say this because the workers in 
the urban areas get work almost all through the 
year. The workers in the village, on the other 
hand, get work only during planting and 
harvest times. No work means no food to 
them. This is, indeed, too cruel a situation in a 
democracy. Not only this, these people do not 
have money for conducting marriage, to have a 
leak-proof roof over their heads and to celeb-
rate great festivals even in small scale. They 
borrow money on such occasions and become 
indebated to landlords wh0 exploit them fcr the 
rest of life. So, we have to look at their 
problems from hunanitaria<i angles. These are 
the people who have become prey to the greed 
of landlords. In many parts of the country 
horror is unleashed on them. Their huts are set 
on fire. Th^ir women are raped brutally. Their 
children are forced to work for the landlord. 
Therefore I say, it is incumbent on the 
government to take nerasrary steps to protect 
them. The Hon'ble Labour and Welfare 
Minister Shri Ram Vilas Paswan is here. He is 
a Committed Minister working tirelessly for 
the upliftment of the weaker sections. I have 
no doubt in my mind that he will strive hard to 
br'ng in a legislation for the Welfare of the 
workers  engaged in farming. 

Enactment of a comprehensive law by the 
Centr0 alone can save these workers. 
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[Shri J. S. Raju] 
I want to say a word about land ceiling. 

Many States enacted land ceiling Act. But only 
little land could be acquired for the landlords 
made good their escape through legal 
loopholes. Still the centre can enact a law with 
more stringent clauses snd thus acquire more 
land. About 2 crores of acres of such lands are 
with the landlords. This can be taken from 
them and given to the landless. 

Before I conclude, I wish to say one thing. I 
accept the point raised by some congress 
friends. The condition of small and marginal 
farmers is no better. They spend lot of money 
on their little land for sowing, fertilizer and so 
on. But it is a paralysing pity that they don't 
get adequate price for their products. On the 
contrary, in case of other industrial products, 
the producers fix the price of their 
commodities. But the pricing of agricultural 
products is in the hands of middlemen and not 
the farmers. Such is the structure of our 
economy. This situation must change. We 
must understand that the price of agricultural 
products has a direct bearing on the wage of 
the workers. To put it differently, a good price 
for the produce would mean a good wage, 
enhanced wage for the workers. 

The very purpose of this Bill is to draw the 
attention of the Government. If the Bill can 
be accepted as it is, it is well and good. Or 
else the Government can bring a modified, 
more comprehensive Bill. The National Front 
Government has been bringing many Bills 
that have been appreciated by one and all. So, 
I hope, keeping in mind the pathetic plight of 
agricultural workers, the Government will 
come to the House with a Bill on this subject 
soon. I support the Bill. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
That point is over now. You come to the 
subject. 
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THE     VICE-CHAIRMAN       (SHRI 

BHASKAR ANNAJI    MASODKAR): 
Doctor Sahib, you can speak on any 
subject. But the subject is agricultural 
workers' minimum wages. 

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
Are you opposing the Bill or supporting 
the Bill. 

IVR. ABRAR AHMED KHAN: I am 
supporting the Bill. 

 



267  The Agricultural Workers [RAJYA SABHA]      {Minimum Wages)     268 
and Welfare Bill 1986 

 

PltOF. CHANDRESH P. THAKUR 
(Bih&r): I am on a point of order. The Bill is 
on agricultural wages. Do agricultural wages 
include giving. land to landless people? 

THE VICE-CHAIRMAN(SHRI 
BHASKAR ANNAJI    MASODKAR): What 
is the point of order? 

PROP. CHANDRESH P. THAKUR: He it 
talking irrelevantly. 

SHRI V. NARAYANASAMY (Pondi-
cherry): I am on a point of order. Professor 
Sahib is not speaking from his seat. He 
should go to his seat and then raise the point 
of order. 

THE VICE-CHAIRMAN • (SHRI 
BHASKAR ANNAJI MASODKAR): Even 
the hon. Minister was feeling a little tried 
about it. Please come to the Bill. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Now, please  conclude. 
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THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 
Poverty is a concern of everybody. 
Everybody shares your concern. Let tig 
not discuss it. 

 

THE VICE-CHAIRMAN. (SHRI 
BHASKAR. ANNAJI MASODKAR): 
Now please  conclude.  You  have 
taken 30 minutes. 
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DBt YELAMANCHILI SIVAJI 
(Andhra Pradesh): Mr. Vice-Chairman, 
Sir, while welcoming the Private 
Member's Bill of Mr. N. E. Balaram, I 
would like to state that as per the present 
population census, the number of people 
who are residing in rural areas and are 
dependent on agriculture is 60 crores, 
among whom those who actually work on 
agriculture number 20 crores. And the net 
domestic product in agriculture is 
something like Rs. 1, 40, 000 crore. This 
means, even if the entire amount is 
distributed among all the people who live 
in rural areas and depend on agriculture, 
without giving any share to the land-
owners, it may not touch even ten rupees 
per day per person. So, under these 
circumstances, it is desirable that the 
demand for paying Rs. 20 per day has to 
be examined in its right perspective. 
Unless farm prices are raised, it only 
amounts to political gimmickry to 
demand Rs. 20 or Rs. 30 as the minimum 
wages. 

Enforcing Minimum Wages Act is all 
the more difficult because the agricultural 
labourers are spread over lakhs of 
villages and the 6upply of labour is much 
more than the demand 
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logy that we use. Unfortunately, both of them 
are very low in this country. So, first of all, 
they should be enhanced. 

And we ignore the fact that rural poverty is 
mainly due to exploitation and deprivation of 
agriculturists by the urban society and the 
urban elite. No amount of redistribution 
within the village society is going to eradicate 
rural poverty and help the rural poor Even 
programmes of increasing agricultural 
productivity will not succeed unless it is 
ensured that the benefits of higher production 
accrue to the producers. Unfortunately, under 
the present set-up the benefits of higher 
production reach neither the grower nor the 
consumer but are swallowed by the 
middleman. So, unless it is ensured that fair 
and remunerative prices are given to the 
farmer, it is not possible to percolate the 
benefits of higher production to the lower 
level. So, I would like to appeal to all of you 
to consider this aspect and see that the wealth 
that is there in the urban area is redistributed 
to the  rural poor also. 

Thank you very much. 

*SHRI PRAGADA KOTAIAH: (Andhra 
Pradesh): I fully support the Agricultural 
workers (Minimum Wages and Welfare) Bill, 
introduced by the Hon. Member Shri Balaram 
which intends to facilitate agricultural workers 
minimum wages and also some other 
facilities. Agricultural workers are an 
unorganised sector. There are large farmers, 
marginal farmers and small farmers. They 
work on partnership basis. But the income 
they earn is not upto the expectations. Their 
standard of living did not improve. Whether 
he is a large farmer, marginal farmer or a 
small farmer all face the same problems. Agri-
cultural labourers are not organised and thus 
face many problems. We have    to think how 
they can be or- 

*English Translation of the orginal speech 
delivered in Telugu. 

ganised and how they can earn their living. 

Long back in 1947 we got our In-
dependence. It's now 1990. So many 
governments have changed both in the Centre 
and States. But what ever we have been saying 
remain mere words. We wanted to reduce the 
number of agricultural labourers. But, could 
we do that? We should think why the number 
of agricultural labourers did not reduce. Apart 
from that, since agriculture is a reasonal job 
we find people migrating from villages to 
towns, t0 pull rikshaws or do some other odd 
jobs and they live in such an unhealthy and 
miserable conditions. Even then the life of 
agricultural labourer has not improved. 
However sympathetic we talk about farmers 
we have done very little for them. There is a 
vast difference between factory workers who 
are organised and agricultural labourers who 
are unorganised. Let me give an example to 
show what I mean by unorganised sector. 
Agricultural labourer has to work even in the 
night in fields. As he is working a poisonous 
snake may sting him. He has to die in the 
field. There is no protection for him in this 
country. But the factory workers have all the 
facilities. Even by his own carelessness if the 
factory worker losses his finger, medical 
facilities are available for him. He can avail of 
Medical leave till he is cured and he is also 
paid during his leave period. There are m/any 
other facilities which factory worker enjoys. I 
do not have any hope that the agricultural 
labourers will get the minimum wages even if 
we make a constitutional provision. Why are 
these Minimum Wages Acts provided? 
According to the provision in this Act the 
minimum wages arc fixed. How are you going 
to implement them? What is the effective 
machinery to strictly enforce the minimum 
wages that have already been fixed under the 
Minimum Wages Act? Practically we are not 
covering the   landlords. We   are   not   
covering 
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the big agriculturists. We are not 
Covering the agricultural labour. Here, in 
a factory there is the employer. 
Employers are (there. They are registered 
under a particular law. They are 
subjected to factory laws; they are 
subjected to the Industrial Disputes Act 
and, therefore, they are eligible to all the 
benefits. But what is that the agricultural 
labourer, the marginal labourer or the 
marginal agriculturist or the small 
agriculturist, who has been working in 
the field and who is subjected to acci-
dents, is expected to get? Suppose a 
snake bites him and he automatically 
dies. What is the protection given to the 
agricultural labourer? We are going to 
support the agricultural labourer, but 
what is the fundamental and basic reason 
for our lagging behind in ensuring that 
they also enjoy the benefits that the 
workers in other sectors are enjoying. 

Another- question is that the agri-
cultural worker has not been able to get 
employment throughout the year. It is 
said it is not possible. Where there is a 
three cropping pattern, it may be possible 
to get employment for nine to ten months 
in a year. Even there for two to three 
months they have to remain without 
employment. Is not there any scheme 
before this Government to ensure that 
during these two to three months in a; 
year when they are without work, they are 
kept engaged in some employment? In 
areas where there is no abundant water 
facility, no abundant irrigation facility 
and no three-cropping pattern, they get 
employment only for four or five months 
in a year and for the rest of the period 
they are without employment. How are 
we going to provide employment for the 
rest of the period in a year? Have we 
thought how we are going to provide 
alternative employment to all these 
people during these periods when they are 
without employment? It is not only the 
agricultural labourers, but several other 
classes of artisans in the rural parts of the 
country. Do you think     that the    
Minimum 

Wages Act in their cases is being en-
forced in the States? No, that is not being 
enforced. According to the Minimum 
Wages Act, their wages have to be 
revised once in two years at least, but 
there are State Governments whch have 
not for two years, not for three years, not 
for five years, but for years together have 
not revised the minimum wages. When 
we approached the Government of India, 
the Government of India took no action. 
Taking advantage of the unemployment 
among ail these agricultural workers, the 
handloom workers and others, the 
Government formula was not followed 
and no ways and means were explored to 
ensure full employment to them. 

During the drought, when people were 
given employment in the affected areas, 
even there the minimum wages already 
fixed under the Act were not given to 
them. They have gone to the court and 
judicial judgments are there. Even during 
times of drought and near famine 
conditions, they were not paid the 
minimum wages and the Government 
was keeping silent. 

For instance, the Government has 
introduced the Janata cloth for the benefit 
of the handloom weavers. This is what 
they say. But, in fact, it is not for the 
benefit of the handloom weavers, but for 
the benefit of the consumers. The 
Government has been taking advantage 
of the unemployment situation among the 
handloom weavers and they are paying 
pittance to them for the production of the 
Janata cloth. When we handloom weavers 
approached the Supreme Court of lndia 
through telegrams, our telegrams were 
accepted as writs and an adjudicator was 
appointed. The Central and State 
Governments preferred to contest the 
petition, but they did not agree to pay the 
minimum wages. I do not know how the 
Bill, even if it is adopted here, is going to 
be enforced by the Sate Governments, 
because the Central Government is not 
going to 
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implement it. After all, it is the States 
which have to implement the decisions. 
Unless we identify the agriculuristg and 
farmers, who are employing the 
agricultural workers, how it is possible 
for any machinery to enforce the 
minimum wages for the agricultural 
workers? Agricultural workers are not 
only landless poor people... 

Why this country is facing problems? 
Let me tell you one thing. In 1954 I've 
been a legislator for a province. In a 
village uncultivated government lands 
were there. We distributed these lands to 
landless labourers. 

Landlords have occupied those lands. 
The agricuttural workers have no land. 
They were denied from occupying those 
lands... 

♦Then what happened there were Al-
most all the agricultural workers have 
become helpless. They have started 
running praja court. Then when the 
matter was brought to the notice (of the 
then Chief Minister of Andhra Pradesh, 
he had set right the whole matter, divided 
the land and saw to it that all the land was 
'given to the agricultural labourers. 

*We have to organise non-farm jobs to 
agricultural workers. Do you know that 
all the grazing lands have been occupied 
by the rich people. Where is the grazing 
land in the villages? Even if you are going 
to give a milch-ing cattle to the 
agricultural labourer and if he wants to 
have its for his own benefit and carry on 
with the dairying during the off season, 
there is not land for grazing the cattle. 
Where to get the grass? Where to get the 
land? Are we in a position to take back all 
the grazing lands and give it to the poor 
people to feed their cattle on those lands? 
All those practical things have to be 
looked into. Without that, it is not 
possible to help the agricultural labourers. 
There are several artisans in the rural 
areas and among them there are cobblers. 
May I know from whom our Government 
is purchasing 

shoes?   Our Government is purchasing 
shoes from Tata and Birlas and also big 
people. But in rural areas    the cobblers 
are prepared to manufacture shoes for the 
police in the States. The Government 
could have at least purchased the raw 
material required f°r the manufacture of 
shoes and made them available    to the 
cobblers. By this they could have provided 
employment to the cobblers during the off-
season. May i know from the Minister 
whether any single State Government is 
doing      this thing?    No. We are 
depending upon the rich people. We 
always talk about the landlords and the 
land reforms. But what about the big 
people in upper strata of society. How 
many big hotels are there?   How many 
industries are there?   How much, capital 
has been given to them? Today, more than 
Bs- 500 crores have been invested in the  
textile  industry  and we   find today    
several hundreds   of mills are closed. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Please conclude. 

SHRI PRAGADA KOTAIAH: I am 
only referring to the agricultural 
labourers and the poor people in the rural 
areas. Why are they poor? They are poor 
bceause of the policies which we are 
pursuing. Unless there is a rapid change 
in the attitude of the Government, unless 
there is a rapid evolution in all the 
measures which ww take up, it will not 
be possible for all the agricultural 
workers to get Rs. 20 or 25 wages per 
day. How it is possible? When the 
agriculturists are not able to get a 
remunerative price for their produce, how 
it is possible for the agriculturists to pay 
Rs. 20 or 25 to the agricultural labourers. 
We have all sympathy for the agricultural 
labourers. His standard of living must go 
up. How it is possible when we are not in 
a position to give a remunerative price to 
the agriculturists for the produce which 
he produces. There are capitalists. When 
we produce cotton, it goes to the Cotton 
Corporation of India and other big mills. 
When 
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we produce tobacco that goes to exporters. 
When we produce cloth, that goes into the 
hands of. the big people. Ultimately the 
producer is getting less and the consumer is 
being exploited- So all these things are mixed 
up. We cannot separate one issue from the 
other. How it is possible to separate one issue 
from the other? We have to combine... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
conclude now. 

SHRl PRAGADA KOTAIAH: After all I 
have not gone out of the way. I am only 
dealing with the agricultural labour and you 
have given hours and hours to other friends. 
Why do you ask me to conclude in ten 
minutes? I don't understand. I have not gone 
out of the way. I am confining myself to the 
subject because I am also a handloom... 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): How 
much time you want? 

SHRI PRAGADA KOTAIAH: I will be 
completing it in four-five minutes. I do not 
want much time. Then I said, the minimum 
wages are being fixed under the Minimum 
Wages Act. Why the State Governments have 
not implemented it? Why the Centre has not 
taken care to implement the Minimum Wages 
Act? That is what I have questioned. See, we 
have represented the matter through telegrams 
to the Chief Justice of the Supreme Court of 
India. That has been accepted as a writ and 
that has been given to an eminent jurist and he 
has filed a regular writ. That has come up for 
hearing and that has been admitted. Why the 
State Government and the Central 
Government not come forward to plead 
against the writ petition? After all, what is it 
the handloom weavers have asked for? They 
have asked only the minimum wages and not 
anything extra. What is the sub- 

 

sidy you give? After all, you imagine 
the social justice the consumer is getting. He is 
getting a subsidy of 19" rupees per saree whereas 
the hand- ***i loom weaver, producing Janata 
saree, is getting only Rs. 17 rupees. He is required t0 
get 20 rupees under the y Minimum Wages Act. 
What is the social justice we are having? I con-
gratulate Mr. N. E. Balaram for having brought this 
Bill but I am very doubt- » ful whether the present 
Minister is capable of enforcing welfare measures 
for the benefit of the poor people in this country. 
That is my doubt because with the experience of not 
one year but with the experience of forty years, I 
have been telling this. Legislations are there but 
there is none to enforce them. That is the actual 
condition. Therefore what we lost is only this" ^ 
thing. The Government either here or at the State 
level the people in power; wherever they are, either 
at the Centre or in the States, they must have a 
political will. There is a comprehensive legislation 
to cover the employers and the employees in all the 
decentralised sectors to ensure pay ment of 
minimum wages, linked up with DA from time to 
time, based upon the cost of living. DA is meant 
only for the pe'ople in service and not for the people 
working in the field, not for unorganised workers. 
All DA y~ increases from time to time it is to be 
linked «B only with the pe'ople in service, the 
bureaucracy but not to the poor people, actually 
producing the goods required by the people in this 
country. Therefore, what we should see is that our 
minimum wages should be linked «B with the day-
to-day increase in DA and also when we are j 
subjected to accidents we must be eligible for free 
medical treament. Till such time we resume work, 
during that period, the wages payable to me are to 
be paid by the employers and then Ji there must be -
a welfare fund. It is not a big thing to create a 
welfare fund. The Director General of Labour Wel-
fare has appointed a Committee some three years 
back to look after the welfare of  the powerloom 
workers and also the handloom    weavers. There  



 

the Cornmittee has suggested introduction of 
welfare fund for the benefit of powerloom 
workers and also the handloom weavers but 
that has been put in colfj storage. The Labour 
Minister may be more anxious for the welfare 
of the toiling masses in this country. There are 
more than 10 lakhs of powerloom workers. 
Why there are not subjected to rules? Why are 
they not subjected to the Industrial Disputes 
Act? It is because they are run by financiers. 
They are not run by the workers. They are run 
by financiers. Therefore they are not subjected 
to labour and industrial laws. Therefore, I 
would like to urge upon the Government to be 
sincere and to see that a comprehensive 
legislation is brought for the welfare of the 
workers in the unorganised sectors in the rural 
parts of the country on par with the organised 
labourers, on par with the service-men 
working in towns and cities for their own 
benefit. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Hon. 
Members,, there is a request from Shri Ram 
Awadhesh Singhji. When his Bill was called 
it was not introduced. But now he is making a 
request to introduce it. If the House agree, I 
will permit him to introduce the Bill. Should I 
permit him? 

fiHR) VISHVJIT P. SINGH (Maha-
rashtra): What is the Bill about? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): It is the 
Companies (Amendment) BiU. It was called. 
But he was not there to introduce it. I think it 
is not a very good practice. It is not a correct 
practice also to stop the debate and introduce 
it. When a Member is called, he must be 
present. He was not present then. But he is 
making a special request to the House. I think 
it is for the House to decide it. 483 R. S   -10. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI JAGDEEF DHAN-KHAR): 
The Vice-Chairman may accede to the request 
of the hon. Member. 

 

SHRI JAGDEEP DHANKHAR: He is 
normally present in the House. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
introduce. 

THE COMPANIES  (AMENDMENT) 
BILL, 1990. 

 
THE AGRICULTURAL WORKERS 

(MINIMUM WAGES AND WELFARE) 
BILL,1986-CONTIK 

SHRI SHABBIR AHMAD SALARIA; Mr. 
Vice-Chairman, the Bill seeks to fulfil a need 
which has been existent for the welfare of the 
agricultural workers and there can be no two 
opinions about the efficacy and the need of 
the Bill. Therefore, I would welcome it and I 
would also congratulate Mr. Balaram for 
having brought this Bill. However, I will say 
that in the definition of the term 

289   The Agricultural Workers [31 AUG. 1990]        (Minimum Wages)      290
and Welfare Bill 1986 


